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[Bihar Act 05, 2022]
THE BIHAR POLICE (Amendment) Act, 2022
AN
Act
TO AMEND SUB-SECTION-1 OF SECTION-10 OF BIHAR POLICE ACT,
2007 (BIHAR ACT 7, 2007).

BE IT ENACTED BY THE STATE LEGISLATURE OF BIHAR IN THE
SEVENTY THIRD YEAR OF THE REPUBLIC OF INDIA AS FOLLOWS :-
1. Short title, extent and commencement.- (1) This Act may be called Bihar Police
(Amendment) Act, 2022.

(2) It shall extend to the whole of the State of Bihar.

(3) This Act shall come into force from the date of its publication in the
official Gazette.
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2. Amendment in sub Section-(1) of Section-10 of the Bihar Act 7, 2007.- Sub
Section-(1) of Section-10 of the said Act, 2007 shall be substituted by the
following.
"(10) Transfer and posting on subordinate posts.
(1) The posting of police personnel from Inspector to constable level on a
particular post shall be done by the District Superintendent of Police,
Unit Chief and Director General of Police within their jurisdiction.

The tenure of police personnel from inspector to constable level will be 05 years in a
District, 08 years in the Range and 08 years in Units as a whole. Within the Range, their
transfer from one district to another will be made by the committee, which will be headed by
the Regional Deputy Inspector General of Police/Regional Inspector General of Police and
the Superintendent of Police of the respective districts will be members. The Director
General of Police will be able to constitute committees after the approval of the State
Government for the purpose of inter-regional transfer of police personnel from inspector to
constable level and for inter-transfer between districts and units."

Jyoti Swaroop Srivastava,
Secretary incharge to the Government.
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